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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERASAD 

Ot. of Oecisi  

IfldLgabejj BabjS- 

., Petitioner 
Vs 

1. Union Of India Rep, by 
its Secretary, 
ministry or Detence, New Delhi 

2, Chi9p o? Naval Starr, 
Naval 
New Delhj, 

Admjrj suPerintendent 
Naval Dockyard, 
Vieakhapatnam  

Deput, General Manager (Personrel) 
Naval Dockyard 
Visakhapat 	

, 
 

. P.5, Prakaga Rao, 
Foreman Painter 
Naval Doakyar, 
Visa 1< ha pat na m 

Respondents, 

Counsel for theetjtjoner 	
:ft.ti. Lakshmana Sharma 
	 r 

Counsel for the Respondents : Mr, N,R, Devaraj, Sr.ccsc. 

CORAII: 

THE HCN'SLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRrqN 

THE HON'BLE SHRI P. RANGARAJAN : MEMBER
tAtN) 

N 



* 

:3: 

Copy to:- 

Vol Se6etaryjPiinistry of Defence, Union of India, New Delhi. 
I 	- 	- 
2.1 Chief of Naval Staff, Naval Headquarters, New Delhi. 

3E  Admiral Superintendent, Naval Dockyard, Visakhapatnaiu. 

bell .r-f Dr1 	af 	la thf(p 	 i) Naval Dockyard, 
— 	ilisakhapatnam. 	 - 

5,4 ' One copy toSri., fl.Lakshsnana Sharma, advocate, 	A-205, 
fls LI' át$U'sri Aartments i9WMnsa Hyderguda, Hyd-29. 

1! 	• 

6. One copy to Sri,Nk Devaraj, Sr. CGSC, CAT, Hyd. 

? 	Qni cbpyt6iLibar?,t&ftt, Hyd. 

eT"c '1 	'_'One ap4recop9;  

-, 	' 	C 	c 	noior-c -' • 	-j 	_,, 

i"t1'L1fl On  

as 	Rem!- 
-( flrli\-- 	4ii : 	 .-'-e1 -:iac'c J '. 
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CA 316/91 

JUDGEMENT 

.X AS PER HON'BLE JUSTICE SHRI V.NEELADRI RAO, 
- 	 - 	 - 	 p 

VICE-CHAIRMAN X 
.. ..... 

4 - 

Heard Shri M. Lakshmana Sharma, leazred 

counsel for the applicaüt and also Shri Nyt 

Devaraj, larhed Sr. Standing counsel for the 

Respondents.. 
- 	 p 	 t 	.- 	 * 	 . 

2. 	This CA is filed challengi9g the order 

dated 31-1-91 bearing NO.  PE/711 PIR/0212/TSS 

in regard to the promotion of Respondent 5 only 

to the post of senior Foreman. 

3. 	After hearing arguments of both the counsels, 

it is now stated for the applicant that xjcas- he 
in 

was already promoted as Senior Foreman/Shipwrtght 

Section, he is not pressing the OA. Accordingly, 

the CA is dismissed.No costs. 

(R. RANGARAJAN) 	 (V. NEELADRI RAG) 
Member (Adrnn.) 	 Vice-Chairman. 

Dated the 13th April, 1994 

Open court dictation 
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TYPED BY C0EARED BY 

CHECKED B( APPROVED BY 

IN THU CEm:niL J:nETISTPATIVE TRIB:JNPJL 
HEDEf .3.1) rnjCH AT HYDERADAD 

TEE HOE' :UL :iE • J :STICE V .NEELADRI RJ.D 
VICE CHAIR}jfl 

F,. 
THE HON'13LE ±IR.A.J\.GOtTIU s MEMBER(An) 

THE EON' BLE MROTcCH JDRA5EicJjzR REDDY 
\ MEIIIER( unt) 

AND 

THE NON' BLE MR.R.RANGARALThN z M(ADMN) 

Dated 

0 REETEi7&tJD2 i'EtJT '_- 

i-n... 

0.A.No. 	3/t /q) 

T.A,No. 

Ad4tted and Interjm Directions 
Iss ed. 

All 1 ed 

Dis4sed of With directiojs 

Dismissed. 

Disrissed as withdrawn. 

lDis4ssed for Lefault. 

Re jee 

Noorde r- as to costs 

pv in 

C,ntiaI AdminiStrat*' ruJdnru 
DESPTCH I 

jotiMl99'e 
BYDERABAD BENdH. 




